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• 	 TDRII No.4 
(See Rule 42) 

IN 
THE CErJAThL ADMINISTRATIVE This WL 

GLUSHATI 8 ENCH:GU.TI. 

GRDE LS 

.1• 	 I 

APPLITI U. 	- 	 - 

APPIiCafl (s) 

Respondat(S)  

;e",.or the Applicant: 
 

for the espondant: . 	 Cwv.tA 

- 	 -• 

Nota of 	egistry 	 j O8 te 	 Order of the Tr1b-al 

19 9 01 	Heard Ms Usha Das, learned counsel 
Pei'. .. 	;ftd vde. 	 for 	the 	applicant. 	Application 	is 
• P. 	 c.. 1 	admitted: 	Issue 	notice 	on 	the for i 	 'cd 	de 	 respondents. 	Call 	for 	the 	records. 1,P0f0 	

Nortice returnable on 	17.10.2001 for • 	
further order. 

Vice-Chairman 

r 

JS 	
1•1o.- 	Four weeks time allowed to enable 

the respondents to file Writtn stae-
• 	

ment. 

List on 29.11.01 for order. 
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29.11*01 No written statement so 	Far 

been 	ri1e, 1r.S.Sengupta, 	learned counsel 

For the respondents, 	prays 	for 	time 

to 	rile written statement. 

List on 1.1.02 	For order, 

1. 
Member 	 /iceChairmafl 

mb- 
1.1.02 - 	 None appear 	For the parties. The 

H. 'respondents are yet to fil, written stats- 

ment despite granting 	time. 

List on21.1.Z00Z 	For:.order. 

~b 	 Vice..Chairnan M~ 6L~~ 

mb . 	 . 

21.1.021 List an 21.2.2002 to enable the 

respondents to 	file written statement. 

Member 	 .. 	 1jce.Chairmafl 

1-e mb 	.- 

4'* 21.2.02. : 	No writtenstatement 80 	Far is 	filed 

though 	time 	was granted.: List again 

on 15.3.2002 to ènblethi respondents to 

Pile 	, writlen statement. 

-- 

•:,; '- 

Member 	.. 	 . 	 ViceChairmant 

15.3.02 	No viritt en,statement so far filed. 

Yhe matter Involved 	pensoriary benefits 

Le 	tiis case 	a lIsted for hcring on 

24.4. 02. 

VA V.ice-Cha.irman 

lm 

24.4.02 . 	 ist again on 15.5.2002 so as to 

enable the respondents.to file written 

statement 

Vice-Chairman 

pg 
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Heard learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in the open court, kept in 

separate sheets. The application is 

allowed. No order as to costs. 

Vice-Chairman 
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CENTRAL ADPITNISTRATIVE TRIBUNAL 

GUvTAHTI BENCH. 

No. 349/2001 

DATE CF DECISION 15.5.2002 

APPLICzT(3) 

U.K.Nair 
	J).!J!,•I( 	TT() 

VERSUS - 

Union of India & Ors. 

Mr. S.Sengupta, Railway Standing Coe. 	
TM). 

fPONENi.  

MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

'BLE 

VJeethr Reporters of local papers may be aliow€d to see 
the judccnent ? 

To be referred Lo the R.porter or not ? 

3 . Lsther their LoOdsh 	wieh to see the feir copy of the 
idginent ? 

4 	oether the judgment is to be circulated to te other 
Benches ? 

judement delivered by Hon'hie Vice-Chairman. 

I 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

10 

Original Application No. 349 of 2001. 

Date of decision : This the 15th day of May, 2002. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Shri Dudh Nath Qupta 
Son of Late Bhagawan, 
resident of Bamunimaidan, 
Guwahati. 

By Advocate Mr. U.K.Nair 

.Applicant 

-versus- 

Union of India 
Represented by the Secretary 
to the Government of India, 
Ministry of Railways, 
Rail Bhawan, New Delhi. 

The General Manager, 
N.F..Railway, Maligaon, 
Guwahati. 	 . .Respondents 

By Advocate Mr. S.Sengupta, Railway Standing Counsel 

CHOWDHURY J.(V.C.). 

The issue pertains to fixation of pension and 

pensionery dues for the applicant who attained his 

superannuation on 31.8.2000. The basic facts relevant for 

the purpose of adjudication of this proceeding are stated 

herein below 

The applicant joined the service under the Railway 

in the year 1959. As per pleading his service was 

regularised on 1.2.1968. He continued his service as Mate 

till his retirement. His basic pay was Rs. 4590/- with 

effect from 1.1.1999. Just on the eve of retirement an 

office order dated 16.8.2000 was issued stating that he 

was promoted as Mate in the scale of Rs. 950-1500 with 

effect from 7.7.1988 and his pay was fixed as under 

\ 



-2- 

In terms of DRM (P) LMG's No. E/866/3-LM (E) 
dated 5.7.88 Sri Dudh Nath Gupta Kayman is hereby 
promoted as Mate in scale of Rs. 950-1500/- w.e.f. 
7.7.88 and his pay on promotion as Mate is fixed as 
under 

Pay already drawn Pay to be drawn 

Rs.1225/- w.e.f. 1.1.88 Rs. 1040/- 	as K/Man 
Rs.1250 w.e.f. 1.1.89 Rs.1070/- w.e.f. 	7.7.88 as 	Mate. 
Rs.1275/- w.e.f. 1.1.90 Rs.1090/- w.e.f.1.7.89 
Rs.1300/- w.e.f. 1.1.91 Rs.1l10/- w.e.f. 	1.7.90 
Rs.1325/-w.e.f. 1.1.92 Rs.1130/-w.e.f. 1.7.91 
Rs.1350/- w.e.f. 1.1.93 Rs.1150/- w.e.f. 	1.7.92 
Rs.1375/-w.e.f. 1.1.94 Rs.1175/-w.e.f. 1.7.93 
Rs.1400/- w.e.f. 1.1.95 Rs.1200/- w.e.f. 	1.7.94 
Rs.4350/- w.e.f. 1.1.96 Rs.1225/- w.e.fl.795, 
Rs.4430/- w.e.f. 1.1.97 Rs.3800/- w. .f.l.l.96 
Rs.4510/- w.e.f. 1.1.98 Rs.3875/- w.e.f. 	1.7.96 
Rs.4590/-w.e.f. 1.1.99 Rs.3950/-w.e.f. 1.7.97 

Rs.4030/- w.e.f. 	1.7.98 
Rs.4110/- w.e.f. 	1.7.99 
Rs.4190/- w.e.f.1.7.2000 

Sd/- Assistant Engineer 
N.F.Railway, 	Guwahati' 

As per the applicant he was drawing his salary in 

basic pay of Rs. 4590 in July 2000. Consequently the 

respondents issued office order dated 16.8.2000 and the 

service certificate issued on 29.8.2000 stating his basic 

pay when leaving service at Rs. 4190/-. The applicant was 

aggrieved by the aforesaid fixation of pension submitted 

representation before the authorities. One such 

representation dated 20.7.2001 has been annexed at 

Annexure 4 to the application. Failing to get appropriate 

remedy finally the applicant moved this Tribunal assailing 

the action of the respondents as arbitrary, illegal and 

unlawful. 

2. 	The respondents in the written statement stated 

that the applicant was initially appointed as Casual 

Labour at Rs.4/- per day on 20.9.1963 and he acquired 

labour/CPC status on 21.1.1967 and while he was Casual 

Contd... 
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• 	Labour/CPC he was found suitable for the post of Mate 

which was created for the maintenance of CMA siding 

AEN/I//po 	
letter No. E/227/2 dated 2.2.1968. The 

respondents also 	mentioned about the normal channel of 

promotion of a Gangman which are namely, Gangman (Rs.775-

1025), Gangman to Sr. Gangman (Rs. 800-1150), Senior 

Gangman to Keyman (Rs. 825-1200) and from Keyman to Mate 

Rs. 950-1500). According to the respondents the applicant 

became eligible for regular Gangman on 1.2.68 after due 

screening of CLs vide Divisional Railway Manager 

(P)/Lumding's letter No. E/227/0(LM-E) dated 22.11.85 and 

his seniority vis-a-vis other selected/screened Gangman 

were fixed and for regularman promotion to Sr. Gangman 

the applicant became eligible on 1.8.83 and for Keyman on 

20.9.1987 and for Mate on 7.7.1988. It came to light that 

though the AEN/Guwahati and PWI/Guwahati were requested to 

fix the seniority of the applicant as Gangman w.e.f. 

1.2.68 and to grant all benefits along with other Gangman 

appointed on 1.2.1968 but the said order was not complied 

with by AEN as well as PWI/Guwahati. The respondents also 

stated in their written statement stated that such 

anomalies were only detcted at the time of scrutiny of his 

service records i.e. Service Book, P/Case, leave account 

etc. while processing the case of the applicant for the 

purpose of final settlement prior to his retirement. The 

respondents also contended that irregularity in fixation 

of the pay of the applicant or erroneous fixation had 

only been corrected by refixation of his pay in a correct 

manner as per rules and law. The respondents also annexed 

the Office Order No. 16 of 1968. The said Office Order 

itself indicates that as a result of selection conducted a 

Contd... 
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number of persons including the aplicant was selected on 

seniority cum suitability basis' to fill up the posts 

where the name of the applicant shown at serial no.1 among 

the selected person as Mate. By another office Order dated 

22.11.85 it was held that the applicant was tested and 

found suitable and accordingly declared sereened as 

regular Gangaman w.e.f. 1.2.1968. Incidentally, selection 

of the applicant as Mate also was conducted on 31.1.1968 

and 1.2.1968. A communication dated 26.7.2000 was made 

from the office of DRM (P), N.F.Railway, Lumding 

addressed to the Assistant Engineer, indicating that at 

the time of screening of the service etc. it was found 

that there was some irregularities in the service records 

of the applicant. it was stated that he was given the 

benefit of pay of CPC Mate vide his service book and he 

was declared as regular Gangman with effect from 1.2.1968. 

It was also mentioned that the AEN/Ghy was requested to 

fix up the seniority of the applicant as Gangman w.e.f. 

1.2.68 and to grant all benefit alongwith other Gangmen 

appointed on 1.2.68. But on verification of service 

record and P/case it was found that the said orders was 

not complied with by the concerned Assistant Engineer/P1. 

The applicant was treated as Mate during his entire 

service. 

3. 	Mr. U.K.Nair, learned counsel appearing on behalf 

of the applicant stated and contended that the applicant 

all thorughout was drawing the scale of Mate from 

1.2.1968. The learned counsel for the applicant further 

submitted that admittedly the applicant was drawing his 

salary on the basis pay of Rs. 4590 w.e.f. 1.1.1999. The 

learned counsel for the applicant contended that the 

pension has to be computed on the last pay drawn by the 

Contd.. 
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applicant as per rule. The action of the respondents in 

reducing the pay per se arbitrary and illegal. 

4 	Contesting the claim of 	the applicant Mr. 

S.Sengupta, learned standing counsel for the Railway 

submitted that there was no illegalaity committed by the 

respondents. The learned counsel for the Railway further 

submitted that the applicant could not claim his promotion 

as Mate w.e.f. 1.2.1968 without being promoted to the posts 

of Gangman, Senior Gangman. The benefit given to the 

applicant was u due and unlawful. Therefore the respondents 

only remedied he situation. The basic issue relates to 

fixation of pen ion. Rule 49 of Railway Services (Pension) 

Rules 1993 defi es the Emoluments and Rule 50 defines the 

Average emolume ts, which reads as follows: 

'tEmc1uments 	:- 	 The 	expression.- 	(a) 
'emolum nts", for the purpose of calculating 
various retirement and death benefits, means the 
basic p y as defined in clause (i) of rule 1303 of 
the Code which a .railway servant was receiving 
immedia ely before his retirement or on the date of 
his dea h ........... 

"Avrage emoluments.- Average emoluments shall 
be determined with reference to the emoluments 
drawn b a railway servant during the last ten 
months of his service.' t  

5. 	From the materials on record there is no doubt that 

applicant was d awing the pay of Rs. 4590/- at the time of 

retirement. Pension is payable to a Government Servant on 

the basis of ervice rendered. The applicant actually 

served as Mate a d therefore was drawing the scale of Mate. 

The relevant co sideration for computation of pension is 

the ten months verage pay actually drawn by a Government 

Servant. Admitte ly the applicant was drawing the pay scale 

of Rs. 4590/- t 11 the date of retirement, therefore his 

pension was to ix on the basis of the emoluments drawn 

during the las 10 months. In fact the applicant was 

drawing Rs. 4590/- and not 4190/-. The average emoluments 

Contd.. 



of pension would have been 4590/- and not 4190/- and 

accordingly pension ought to have been calculated on the 

basis of emoluments drawn during the last 10 months 

treating average emoluments for pension as Rs. 4590/- and 

not 4190. Pension is sanctioned to a civil servant for the 

services rendered by him. Decisions rendered in the case 

of Suryanaraya Rao H.R. Vs. State of Karnataka & Ors, 

reported in (1982) 2 SLR 176 and the decision rendered by 

the Hon'ble Supreme Court in the case of E. Gopalakrishnan 

and others Vs. Union of India reported in 1995 Supp (4) 

SCC support the case of the applicant. 

6. 	For the reasons stated above the impugned orders 

dated 16.8.2000 and 29.8.2000 (Annexure- 1 and 3) are set 

aside and quashed. Accordingly the respondents are directed 

to fix the pension of the applicant taking into 

consideration his basic pay at Rs. 4590/- with effect from 

1.1.1999 and pay the difference with four months from the 

date of receipt of the copy of this order. 

• • 	7. 	The application 	is accordingly allowed. There 

shall however, no order as to costs. 

(D 	CH0WDH 
Vice-Chairman 

trd 

IV 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GLWAHATI BENCH 

itle of the case OA.No. of 201 

BETWEEN 

hri Dudh Nath '3upta Applicant. 

AND 

Un:ion of India & ors F.:espondents. 

I 	N 	P 	E 	X 

No Particulars Page No 

1 A 	1 i p p 	cat ii:' n 1 	to 

Verification 

3. Annexur-• 1 2 
Jnneure-2 

Annexure-3 

Arine%ure-4 j 	ja 

************************************************************** 

	

by : 	 RegnNo. 

	

File :DUDH 	 Date 
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BEFORE THE CENTRAL ADMINISTRATIVE TR I BIJNAL 
G1JWAHATI BENCH 

(An appi i cat ion under sect ion 19 of the Uentra.l Administrative 
Trlibunai Act 198%) 

OANc' 	 of :2001 

BEtTWEEN 

Stir i Dudh Math Gupta 
S/jo Late Bhaqawan, 
res i dent of I3amun ima i dan, Guwahat i 

ADDlicant. 

VER BUS 

1i lJn:lon of India, 
Represented by the Secretary to the Govt c'f India, 
Ministry of RailWays, 
Rail i3hawan, New Deihi 

2 The Ganeral Manaqer,  
NFRailway, Maligaon, 
I.iuwa hat 

Respondents.. 

PARTICIJLARSOF THE APPLICATION 

1 PARTIC:ULARS OF THEORDERAGAINSTWH:iCHTHISAPPLICATION I S 

MADE: 

This 	application 	is not 	directed against any 

pert i cular order but has been made agai nst the act ion on the part 

of 	the respondents in not al lciwi ng the applicant to draw his clue 

pns ion tak i nq in -to consideration the basic pay drawn by him :i n 

te month of Auqust,2. 

2.. LIMITATION: 

The appl i cant declares that the i nstant appl i cat :i':'n has 

iDen. filed within the 1 imi tat ic'n per icid prescr i bed under sect ion 

21 of the Central Administrative Tribunal Act, i9B% 

3 

The applicant further declares that the subject matter 

ci the case is within the .jur isdi ction of the Administrative 

i i huna I 

1 
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	I 

FACTSOF THE CASE 

1 	That the applicant is a citizen of India and a resident 

f Guwati as such he is entitled to all the rights, privileges 

nd protect ions as quaranteed under the Const :i. tut ion of I ndia and 

Laws framed thereunder.  

That the applicant entered in the service of the 	-j 

espondents as a casual w':'rker in the year 1959. Subsequently his 

ervi ce was reciular ised w e f 1 2.68 in the post of Mate 	He 

ontinued to discharge his duties and responsibilities to the 

at isf act ion of all concerned 

That the applicant during his service tenure as Mate, 

as cal led for interview in connect ion with his promotion to the 

ext hi gher grade. In fact in many ciccas ions he cc'ul d clear the 

est and interviews, b'..tt surprisingly enough, the respc'ndents did 

c't cuffer him the benefit of such promc'tion. The applicant raised 

is qr ievanu::es but same was never acted upon. 

4 	That as stated ahc've the inaction on the part of the 

espondents have compelled the aj:pl i cant to su f fer a lot 	idd ng 

:i.nsult to his in.jury, the respondents have made the applicant to 

ret ire as Mate in the pay scale of Rs.3050 to 4590/- Ta< i ng in 

1to cons:i derat ion of his entry in the cadre of Mate and 

stagnation, the app.l i cant was drawi rig the highest level of the 

said pay scale and his basic pay was 45901- w.e.f. 31.8.99 The 

jsaid pay scale (Basi c pay) continued till his date of retirement 

Ji.e. 31,8.20. 

That the appi ivant was drawing a salary (Basic Pay) 

fs.4590/- w .e f 	31 .8.99 and same continued till his date of 

retirement. 	However, the respondents at the time of 	his 

iret i rement has cal culated his .basi ':: pay as Rs 41 9Q/-  instead of 

To that effect, the respcundents issued an order dated 

16.8.2000 speu:: i fy:i.nq his basic pay as 	Rs.41/--, 	without 
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afordi nq 	him any opportunity of hear i nq. In 	fact, 	the 

rspondents have ref ixed his pay after his retirement at a lower 

ivei wi tho. any prior nc'ti ce to him 

A copy of the said order dated 16.8,2000 is 

annexed herewith and. marked as A p ne-.j 

4J6. 	That 	as stated above the appiii:ant was drawinq a 

hi c pay of Rs 4590/-.• iii August :2000 and in his pay slips 

Ibai c pay has been shown as Rs 4590/. In any ':ase the app ii cant 

can not be made to suffer from the purported ref i xatic'n that too 

fter his retirement 

A copy of the pay si. ip of July 2000 is 

annexeci herewith and marked as Annexure--:?, 

That the applicant begs to state that a fter the 

fóresaicj Annexure-i order dated 16.8.:2000 the respondents have 

iLed yet; another order dated 29.8. 200 by which the applicant 

has been communicated regarding the fact of refixatjon of his 

paj. The respondris by the said order dated 29.8.2000 ii xeci the  

c pay of the applicant as Rs 4i90/ instead of Ps. 490/-. It 

further stated that J:)r ior to issuance of the aforesaid order 

atd 29.8,2000 no prior intimation has been ctiven to the 

ppi I cant: 

A copy of the order dated 29.8.2000 is 

annexed herewith and marked as Annexure--3. 

¶ 8. 	That the applicant statths that be'::ause of his wrong 

fi xt I on of pay he has been made to suffer from f I nan: Ia i 

Thel applicant having no other alternative preferred a legal 

riPt Ace 	through his counsel but same yielded no result in 

p5st lee. Situated thus the applicant; preferred a representation 

d.td 20.7.2001 to the Respondent No.2, but nothing has been 

crimnuni cated to him as yet. Out of frustration the applicant has 

n  ~ It ~i yet withdrawn his pens icnary dues. 
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A copy of the said representatic:'n 	dated 

:/,øi is annexed herewith and marked as 

aacr&.i 
That the appi :L cant becis to state that once the pay is 

fixed in a part i cular cirade that can not be reduced at a lower 

ilevel that too after retirement and without af fordi nc reasc'nable 

ippcirtunity of hearing. In the i nst ant ':ase everythi Fig has been 

Happened behind the back of the applicant when he left service 

n retirement 	His pay has been ref i :iec1 at a lower rate and 

:cnsequence upon his pay has been reduced affe':ting 	adversely 

;he pensicin and pensionary dues 

. 1L 	That the applicant becis to state that entire exercise 

if the Respondents in reduc i rig the pension of the appi I •::ant by 

ssiAinci the iMpUgr-PA order dated 298200 and 168200 are 

Li legal and arbitrary and same are violative of Article 14 and 16 

if the Constitution of I ndia and laws framed thereunder 

dm i ttedly the 	applicant was drawi rig a basic pay of Ps 4590/- 

r ic'r 	to his retirement and for that he per formed his sincere and 

?voted duties and hence there can not be any 	redui: t ion 

eticispectively as has been done in the instant case 	In the 

;ervi cc Jurisprudence there are instances of enhancement of pay 

ut in the instant case things have happened adversely causing 

rerne ndous ha r dsh i p t ci the present a pp i i cant 

3 	 - 

c . 	
For that the act ion / i na':t ion on the part of respondent 

pre illegal and arbitrary and vicilat ive of Article 14 and 16 of 

Ithe Cc'nst i tut icin of I ndia and hence same are liable to be set 

Ihside a rid qu as he ci 

2 	For that the applicant bei nci a hardwc'rk i ng emp:I.oyee 

v:ing wc'rked sincerely under the respondents , there can not be 

4 



any 	reduction 	of pay as has been done in the instant 	cases On 

this 	score 	alone 	the 	action/inaction 	on 	the 	part 	of the 

r.spondents 	in issuinq the impuqned orders dated 	186200 and 

2820€0 are liable to be set aside and quashed 

For 	that 	the 	respondents have 	acted 	illegally and 

ahitrari ly 	in issuinq the impugned orders dated 186200 and 

that 	too 	without 	affording 	h:im 	the 	reasonable 

oppc' - tuni ty of hearing and hence same are not sustainable in the 

ee of 	law. 

5 4 	For 	that 	there being statutory 	provisi':'n 	meant for 

rdu': t ion 	of 	pay and the respondents 	having not 	foil owed the 

same 	, acted beyond the jurisdiction and same are hence are not 

sstainable in the eye of iaw.  

5.5. 	For that 	in any view of the matter 	the 	actic'n/inaction 

of 	the 	respondents are not SLtStai nab ic in the eye 	of 	law and 

liable to set aside and quashed. 

The applicant craves leave of this Hon ' bi.e Tribunal to 

advance 	more 	grounds 	both legal and factual 	at 	the 	time of 

h ar ing of 	the case.. 

6DETAILSOFF:EMEDIES EXHAUSTED 

That 	the applicart declares that he has exhausted all 

t1e remedies available to them and there is no alternative remedy 

aaiIable to him. 

7 	MATTERS NOT PREVIOUSLY F I LED OR PEND I Nt% I N ANY OTHER COURT 

The 	applicant 	further declares that he has 	not 	filed 

prevousiy 	any application, 	writ i:et it ion or suit 	regarding the 

Qrievances 	in respect of which this application is 	made 	before 

ary 	other court or any other Bench of the Tr i bunal or any 	other 

au 1thcrity 	nor 	any such application 	writ 	pet:i.tict'n or 	suit is 

pd.ndi rig before any of them. 

5 
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di RELiEF SOUGiL FOR: 

Under the facts and circumstances stated abc've 	the 

applicant mi::st respectfully prayed that the instant application 

admitted records be called for and after hearing the parties 

cn the cause or causes that may be shown and on perusal of 

.cords, be grant the f':i ic'wi ng reliefs to the applicant - 

To set asi.de and quash the impugned orders dated 

V .E.2000 and 298.,20 

To direct the respcundents to fix the pension and 

1ensiOnary dues of the applicant tak i rig in to consideration his 

basi': pay as Rs49ø/- and to pay all the dues and areas with 18 

lI nterest p a forthwith 
33. 	Cost of the application 

Any other relief/reliefs to which the applicant is 

ntitled to under the facts and circumstances of the case and 

iieemed fit and proper.  

• 	INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the applicant prays 

Tor an interim c'rder directing the respondents to dispose of the 

representation dated 20/7/2001 within a stipulated time frame 

10 11 	
11 	

11S 

Al. PARTIC:ULARS OF THE I11F.O: 

L I.P.O. Nc'11 	 5l 

2 Date 	 U. 
3. Payable at 	a i3uwahati 

12. I ST OF ENc:LOSIJRES: 

As stated in the Index 

mi l",  

(2701  

G. 
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VERIFICATION 

I, Shri Dudh Nath Gupta 	son of Late Shaqawan, aqed 

ab'ut 61 years, resident of Bamunimaidan, Guwahati, do hereby 

so:kemniy 	affirm and verify that the statements made in para- 

qrphs 	 are true to my 

knwidqe and those made in paragraphs 	 are 

true to my ieqal advice an d the rest are my humble 	submis- 

i:'n before the 	Hon' bie Tribunal 	I have not supj:r*ssed 	any 

erial facts of the cases 

And I siqn on this the Verification on this the 

ci f 	 f 

 

2001.  

44 
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9 	fl  I  ANNEXURE 
• 
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ANNEXU1E- 4 

The 	 1 
N 	ki1wy Malt ga:n Guwahati,  

H Sub;- 	'c'rre:t 	fiatic:-i 	of 	pensjcn. 
Si r,  

With due respe:t and prc'f':und submiss ion I 	am 
wr ii; i nci 	this 	lettpr 	for 	y':'ur 	kind 	cons i derat ion and 
necessary act ion in to the matter 

That 	I 	entered 	in the Railway Departint as a 
casual 	wc'rky 	in 	the year 	19 	Thereqfter, 	I was 
rcIulariCfcl 	in 	the 	p':'st 	Of 	Mat;e 	with effect from 
1 	GL( 	c:'ntrm((J 	in 	the 	said 	post 	of 	Mate 	til] 
date 	of 	retirement 	that 	is 	31 	8 2øø, 	wI thcut 

the 

any 
pr':m:b ion. 	In 	fact 	I 	was 	call 	for 	the 	interview for the 
next 	hi gher 	grade 	and al:l::irdirly 	I-clearei 	th si d 
i nterview hu L no I  pr cm 	L 1 un was given to me 

That 	as sta;ccI aboYe after 	attainirq 	the aqc of 
ion 	I 	was ret ire 	frccn my service with ef fe: t 

from 31-8.2000 	but 	whi I.e 	:al:ulating 	the y pensicin the 
c:::I n:c.nne(. i 	auI;h:ii:i ty 	has 	rnac;Ie 	m ' s- calculation 	tor e  which 

.1 	am 	suf 'le r:i.nq 	1 rcm 	financial 	l':'ss 	It 	is pert I nent to 
men 	i;.:n 	her ...hat 	at 	the 	t ime 	of 

superannuation my 
bad: 	mc'nthly 	salary 	was 4590/- 	takIng 	into 

• 	 . 	 .. 



- 1 ;z_ 

I 

derat ion the correct increments but 
at the time of Prepay .i iC my pefi; 

I on the author I ty concrr)0(  m 	 has 	tal::?n y S]. 
ary (ban Ic) as 4 J. 	

m ay be due to the fa': t 

Of sc'rn(? Lypl::fqr)I..)j cal erru:ur. Sc that as it may 
	.i nspj te Of 	my 	2

PctecI re(.J(I(;f. that CCIrf.cfj,:.1) fin y'
,il 	1;iI 	lu rnatpy I a! I vcj and for 

that I am suffer i nq t 
f I nan :ial harcishi ps 

In that Vj(..1W Cr 
t he ")at;iy I Erpst ly requ(.:5.; you 

to 	icc'!: 	I rltI:I 	the rnatt- 'r and 	issue 	flCc(ir,ry 	
order my 	p:.ms:i::,i.. 	

takjnq 	lntL, 	C':'nsjc';py1 	
the rr 	baj- 	

j:ay and i ssue r.:cry 	c'rdc.r 	f'::.r 	my 
I::)rcm::,t ici H Lcj;hc, I'1ej; hi qher grade.  

Shr .1 Dud!i I"la thoiupt:1 
r WE P-way, N'3f:, NF RailWay 

iL Wa ha t 

7 

/ 
,1 
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BEFORE THE CENTRAL ADMINZSTRXFIVE 
TRIBUNALS  GUWAH1TI BENçH 

GUWAHATX. 

kNTHENAxTERoP 

00i.No.349 OF 2001, 

Dudh Nath Gupta 	 . 	Applicant.: 

VS 

Union of Iüdia and 	.. . 	Respondents. 

General Manjer,N.F.Ra,UWy, 
Naligacn. 

AND 

ZN THE WTrEROF. 

Wit€én stateflt for and on behalf of 
the respondents : 

The answering respondents most respectfully beg to 

hewetb as under :- 

That the answering respondents have gone through the 

opy of the application filed by the applicant and  have 

nderstOOd the contents thereof. 

That 4  save and eept the statements which are speci" 

ically imitted herein below. all other averment8/alleg' 

ions as mie in the application are emphaticallY denied 

erewith. Further, the statements of the applicant which are 

n bccne on recaids are also denied and the applicant is 

Out to  strictest proof there°.; 

Contd.. 
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I1 
3.1 	That, the application is not maintainable under law 

and fact of the case.j 

441 	That the applicant has got no valid c1se of 
action 

for filing the applicatiOfl. 

Sjj 	That the application is premature/barred 
under law.! 

6. 	That, the application is fit 
one to be dismissed i 

limine.; 

the respondents have been edvised to confine 

their remarks only on those 
points of allegatiOnS in the 

IDC. 
- 	z 

Vt 

application which have got direct bearing on the 
merit of the 

case and necessarY for arriving  at a correct 
decision. The 

rest of the averments of the applicants are denied and the 

applicant is put to strictest proof of all such aUegati0fl 

8.j That *  before submissiOn of the detailed remarks, it is 

felt necessarY to furnish in 
brief, the fact of the caSe... 

which is as under : 

The applicant was appointed as a casual 
labOUr(CL) @ 

Rs.14/ per day on 20-963 
and he acquired Casual labOUr/CPC 

he was fouiitabl 
status o l n 2.1].a.l96'7,WhUe he was CL/cPC* 

 

for the post of Mate which was createI for 
the maintenance of 

CMSidiflY vide A/Ic/PNO letter NO.Z1227/2 dated 2.2.68 

( a wozk charged pOst). 

The nCLrma. channel 
Of promotion of a Gangiflan is as 

folli8 1 

COfltd./N0S 



. (3)-

Gaflglflafl (Rs.775'4O25/) 

Senior Gmafl (Rs.800l150/Z) 
I 	- 
I 

Keyman (825 ;1200/) 

Mate (O"1500/) 

Thus, for promotion f rem the post of G/Man(C1aSSIV 

category) to Mate (C1a3s1I1 catory) an emp1ee is re-

quired to pas thráugh two it ages of remotiOfl i.e. Senior 

Gaugman and Keymafl. 

From records it reveals that the applicant become 

i) the regular gangntafl on 1-268 after due acreenifl C_ 
0j CLe vide Divisional Railway 

letter N0.W227/0(1E) dated 221185 and his seniority 

vis-a-vi5 other 5eiectd/screeflbd g angIfll were fixed. 

senior G/Man on 1'883 and 

Keyman on287 vide M(P)/I11Td.th9'3 letter 

No./226/3/LM(E) dated 18987 a. 

t4ae on 7$8 vide 	
(p)/iAfl ng!8 letter NO.j  

066/3LM(E) dated 5788. 

'I  
But surprisinglY, he was given the benefit 

of  Pay as 

CL/CPC Mate in work charge post with effect from 2l"l67 

(i.e* the date on which he aquired the CL CPC scale status) 

reatifl9 him as 'Mate during his entire service ,  it has &ISO 

come to light thit th&igh the 
AENJ€uwahati and PWX/Guwahati 

were requested to fix up the seniority of Sri Dudbnath as 

Gangmafl w.e. f •  l268 and to grant all benefit along with 

contd.j.,./N0.J4 



II 
other G/Nan who were appointed on 1-21968 the said orde 

were nOt complied by Ai as well as PWI/Guwahati. 	 Z 

The above anomalies/irregularities along with other 

irregularities etc. could only be detected at the time of 

scrutiny of his service records 1  i.e. Service BOCk, P/çase 

leave a/c., etc.etc, while processing his case for the pur- 

pose of Final settlement prior to his retirement in the o'en 

As such it becne necessary to rectify the mtstakes/ 

irregularities by fixing his pay etc., properly at each stages 

of his regular promotion etc. 

Thatwith regard to avermente at paragraphs 44, 4.2 

and 443 of the application it is to state that nothing are 

accepted as correct except those which are either borne on 

records or are admitted specifically here -under and all such 

at atements which are not admitted are denied herewith.1 

It is to submit that it appears that the whole case of 

the applicant is based on wrong premisea. 

In this connection the following are relevant . 

(a) It is quite a wrong statement that the service of 

the applicant was regularised with effect from 1.2.1. 96 8  

in the post of Mate. 

The off ice recoi shows that the applica*t was 

appointed as casuaJ. labour(CL) on 20963 at the rate of 

gs.j4/u per day and acquireiCi/CPC statuS On .21'17 is 

scale 8O11O/ and not on j21S68,a$ alleged. 

COntd.i/N 



1i1J 
(b) While he was in cI/cPc scale he was found 

suitable for the post of Mate which was created for 

the maintenance of cM1/Siding vide i/ic/Pandus 

letter No.E/227/2 datéd2a"2689 

But surprisingly, the applicant was drawii 

the pay as Mate with effect from 2 1-1l967 (i.e. the 

date of his getting the casual labour/cPC Scale and 

prior to the date of his regularisatiOnaS Casual 

labour after screening on 1.6 8) while he become a 

regular Nate on 7-7-1988 vide Divisional Railway 

Manager( P )/Ijimding' a letter No. E,'2 26/3/LM(E) dated 

(c) The normal channel of promotion of a Gangrna is 

asfo1l1S 2' 

Gaflmafl (R7751025/ ) 

4 
Sr. angrnan (Rs.18OOfr't 150/ )  

Key Man .!825t2O0/) 
I 

Mate (1.95Ou1,50 o/.) 

' and, 

for promotion from the post of oangmafl (Class"IV 

category) to the post of Mate(Cla$"I cate0ry) an 

ernplOYe&iS required to pass thr(*lgh two(2) stages of 

promotion i.e. 5r.Gangm3fl and K/Marl to becom a Nate. 

(d) The applicant become 

j,) 	a regular Gaflgrnafl on 12"1.968, 

ii) a Sr.Gaflc'fl on 1-'8-83 and 

COfltd./N0 
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iii) Ic/Man on 209u..87. - 
(Vide DRP/Iimdings letter No.E/.,, 

.(u4-E) dated 189"87) and 

C t 
0..4 

"S  

iv) Mate on 7788 vide Divisional Railway 

14aner( P )/thmding' s letter No..E/266/3/Li4(E) 

dated 5'78. 

In view of above, the question of his claim for 

for the post of Mate from the date of his initial stage 
CLIZ 0- CAt 	 pJtW-. 

Of appointrrent/Regularisatiofl,0fl 1'2,1968 or so does not 

arise at all. 

In this connection the photocOpies of the page2 

of service bock of the applicant, AEIVPandU' s letter dated 

24-68, DRM(P)/I1ndiflgs letter dated 221185, i89. 

and 5.788 ffè nclosea hereto as anne1re '-I, II,. 111, 

IV and v respectively for ready perusal.i 

The applicant has not stated about the selectiOR 

in which he appeared or where he was deprived of the bWK 

benefit of selection. The allegations are quite vogue and 

hence no specific reply can be furnished. It might be that 

in the so called selection if any held he could not qualify 

or not eligible otherwise to appear or so. 
I  

That, with regard to averments at paragraphs 444 

and 4.5 of the application it is submitted that nothing are 

accepted as correct except those which are either borne on 

records or are specifically admitted hereunder as correct.. 

It is denied that, the applicant was put to suffer 

a lot etc. as alleged. All the allegati onS as have been 

brought in these p aragraphs are emphaticallY denied4 

COntd..JP/0P 
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Ei 

I 
Cl) 

As nntLoned herein before at paragraph 8 above, 

though the normal channel of promotion did not permit, he 

was found suitable for the post of Mate which post was 

created . for the maintenance of cM/Siding vide letter dated 

2-'268 and was drawing the  py as Mate with efect fre 
Q 	 LL 	rs4QQ. C3  g 	 C14& 

2 1L7-'Zt is not correct that the service of the applicant 

wsregulariSed with effect f rem 163 in the post of Mate 

as alleged.. It is also seen that at the time of retirement on  

3178"2000 hewasd±awiflg the basic Oy as R4599/ err,neouSlY. 

It was only on the verge of his retirement that the irregu" 

larities in EixiOfl of his pay came to li ht. 

It is to mention herein that the PAY fixatiOn of the - 

applicant was required to be done on regularisatiott of his 

service as Gaflglflafl on 1-2"1968 and 	every stage of his 

subsequent normal prømotiOfls on 1-1'1933. 20-'9-87 • 7-7-88. 

But this was not done in-'advertefltiY. 

Accordingly, DRM(P )/ILunding prior to his retirement 

issued a letter NO.E/234/3"11M(E) dated 26u.72000 pointing out 

all the irregularities and directed to regularise and set 

right the irregularities in the matter of fixation of pay etc* 

of the applicant as per rules. ,,,  on the basis of the said letter, 

the pay of the applicant was ref ixed as Gaxigflafl. Senior 

G angiflan. K/Man ard Mate etc.J at each stage of 
proIuOti0. His 

basic pay às ttnxs refixed at Rs.j4l9O/. with effect from 

1:720O0i The coptes of the fixation made at his regUlari8a' 

tion of service as GaflgIflafl and at eh ste of promotion 

was intimated to him. 

contd. • 



In this connection, the photocopies of the DRM(P)/' ILI 

Lumding's letter area 26"12OOO, 11*782000 and 168'20O0 are z 

annexed hereto as AnnexureVI • VII and viti respectively for 

ready zu perusal.J 

r....v 	- 

The allegations of the applicant that the respondents 

have ref ixed his pay after his retirement at a lower level 

without prior notice to him, or, that he was not affQrded the 

opportunity of hearing prior to refixatiOn of his pay, are 

quite uncalled for and untenable, and 'same can not be accepted.J 

It is to submit herein that in the instant case the 

egU1arity in fixation of his pay, or, erroneous fixation 

/ has only been corrected by refixation of his pay in a correct 

manner as per rules and law, and,, that no natur al Justice has 

been infringed in the case in carrying out ref ixation of pay 

or corrections and or rectification of mistakes in fixation of 

pay, and, that as it is co,ëred by rules and done as per provi" 

sion of law, no opportunity of hearing in such cases are to 

be given to the staE/applicaflt. Further the applicant retired 

from Railway servioe on 31.'8-200 0  and as per AV (Iwenue of 

promotion) he qualified in the suitability test of Mate cOfl 

ducted on25,'88 and 11"388 and same was intimated to him 

on 5-788 * vide memorandum No.W266/3"3M(E) Lumdirg dated 

It is also to state herein that 

Ci) 	the applicant was already informed on 11-8-2000 

iae letter No.E/6"FiX. dated' 11"823 00 about the die"". 

crepency in the matter of pay drawn as 'I4ate' xix 

• . 

	

	 **I from l-268 to l-1":O visa 

vie the pay refixed as a regular Garigman frQM 1-'2"6' 

to l-2.3. 

Contd9i.J4/N0.i9 
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regarding refixatian of pay as Senior Ganga$ 

from 178-83 to 1-8-87 prior intimation was given to him 

vide letter No.E/6-Fix. dated 168-2000. 

regarding the difference of pay drawn as Key*aA 

and pay refixed with effect from 1187 to 20-39 priOr 

intimation was given to him tinder letter No. a/6-Fix.i 

Ii 	 dated 16-42000.i 

regarding the difference of'pay already drawn' 

',isa"vis the 'pay to be drawn' as iiate from 1-188 to 

1-7-2000 was iiitimatedto the ètaff/applicant under 

letter No. E,/6-Fix, dated 16-8-2000. 

It was clearly shown as to why his pay on 

17-2000 should be refixed at i4190/-., w. e. f. 1-72000 

and not i4590/ w.e. £., 1-1-99 as drawn by the applicant.j 

Purter the irregular fixation of pay or drawa1 of pay 

at enhanced rate than admissible under rules cannot bestow/ 

confer On him any right. Rather )  the Railway Administration 

c an always rectify the mistakes conidtted by it inadvertently 

and it involves no infringnent of rights.i 

1143 That, with regard to avermenta at paragraph 4.j of the 

application it is to st ate that the contentions of the appli" 

c ant are not corect and hence denied. The respondent /GoveZfl" 

me't has always right to rectify the mistakes and no estoppel 

runs against it. The applicant was aware of the fact that he 

was irregularly drawing the pay as Mate during his entire 

service period. 

contd.j.4/NO. 10 

I 
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C 

As such he has no cause of action for filing this 

application when he himself acqu1gto such znistakes • 1  

un-'authJsed and irregular action/omission etc. on the 

part of the Respondents eficials. 

	

12. 	That, with regard to averments at paragraph 441 of 

the application it ist o submit herein that the Mnexure 3 to 

the application is a service certificate issued to the eppli-

cant and not an office order as alleged. The contentions of 

the applicant as expressed in this paragraph are deniedW It 

is also to mention herein that the service certificate dated 

29$-2000 was issued on the basis of Anne1re I to the appii 

cation i.e.; order dated 16-8-2000 regarding re-fixation of pay 

as Ieyman and also Nate in scale Rs.950*]500/ on his promotion 

as 'Mate' from the post of leyman on 7-7 ,~-88*1 }Ls allegations 

th no rior intimation s gives before issuing the order 

dated 293-2000 are quite uncalled for and unwarranted. 

It is reiterated that no prior notice is required to 

rectify the mistakes in fixation of pay etc& and hence all 

allegations of the applicant to the contrary are denied here 

with. No i•irement of any extant rights of the applicant 

are involved in such rectification.; 

	

13,j 	That, with regard to averments at paragraph 48 of 

the application it is to submit that except those which are 

borne on records or are accepted herein as correct, all other 

averment s/al leg at ions of the appiicaSare denied herewith.i 

it is emphatically denied herewith that the applicant suffered 

any loss or any of his representations are lying unattended 

t o. 

COfltd.&J/N0.1l 



It is submitted that there is no wrong in refixing 

his pay correctly as per due date of his prQnotioris. The !: 

z 

applicant could no-where in the O.A,. point out the mistake 

in the fixation of pay. W.s pay was regularised as Gangman, 

Senior Gangman, Keyman, Mate vide AEr(/Guwahati,N.t.Railwaya 

letter 	 dated '1132000 and 16-3'2000.1 

Further, for alleged non-withdrawal of the pension 

dues by him, he cannot held the Railway Administrations' 

Government responsile. It is uto him whether he withdraws 

it or allows it to .  remain deposit in his accoUnt. 

14.j That, the allegations made at parraphs 4 9 9 and 

of the application are cnpletely denied herewith. It is 

• submitted that these allegations have been me deliberately 

in order to mislead the FIon'ble Tribunal for the pirpose of 

deriving illegal gain. The intire matter has been presented 

in a distorted mannerby way of mis-interpretation of rules 

and distortion of facts and all such allegations are denied.j 

The applicant has suppressed the fact that all actions regard -' 

ing the re-fixation of pay were taken prior to his retirement 

and, due and prier intimation about sane were given to his 

while he was in railway service. The applicant retired only 

on 31i..82000 whereas the letters dated 11'82000, 16'8'2000 

etc. ,  were issued prior to his retirement, as a corrective 

MeasUreej 

It is denied that the impigned orders dated 29-8-'2000 

and 16-3-2000 are illegal and arbitrary and same are violative 

of zirticle 14 and 16 of the Constitution of India and laws 

contd....P/No.12 
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laws framed there-under. it is submitted that tlx  

( L 

has misconstrued the corrective measures taken by the 

Railway Jv.bninistratiQn as an act of reduction of pay retro3' 

pectively, which argument Cannot be accepted in the pers-

pective of service jurisprudence* Further there is no case 

of un-equal treatment or discrimination in his case in re 

fixiz)his p' taking into consideration his fixation of pr 

in each stage of promotion as Sr.angman, Ieyman and Mate. 

Mere finding him sLtoble for the post of Cl/Mate cannt be 

construed as promoted to the post of cL/cPCMate on 2117 

or from the very date of screening as Gangman in the open line 

where as per Avenue of promotion there is no scope of galle 
7t 

ping promotio4/p1ement directly in higher greddepriViflg 

equal opportunity to his fellow colleuea who were also 

screened as Casual Labourer/CPC Scale along with him and got 

the benefit Of CPC icple of PWO 

it is submitted that to accede to his unwarranted 

demand wcild only invcke infringement of Article 14 and 16 

of the constitution of India and other rules/procedures of 

selection and promotion._ _ 	TTIiiii 

In this connection, it is also relevant to submit 

herein a cow of the Divisional Railway Maner(P),N.F.Rail" 

• way, Lumding's letter No.W234/3/I14(K) dated 217"2000 as 

Annexure to the w.S.j for reedy perusal. In this letter the 

irregularities aA were noticed in fixatiàn of his pay e to. 

during his service period were aireedy pointed out. 

Contd...4P/NO.13 
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13) 

Tt, with regard to ground for relief and the re 

sought for as mentioned at paragraphs 5, 8 and 9 of the 

application, it is sUbmitted that in view of the fact of the  

case and laws and rules involved and the submiSsionS me 

herein before in different paragraphs of this written statefl 

ment, none of the groundS,,pt forward by the applicant are 

sustatn4e and the allegations are not admitted and hence 

the applicant is not entitled to any relief as sought far 

by him.i 

All the allegationS as made at parraph 5 are 

incorrect and hence denied herewith. 

It is hJever pertinent to mention berflJ the foll. 

ing aspects. 

(1) That, as submitted herein before there has not 

been any violation of the Article 14 and 16 of the 

COnStitution in taking proper actions in the case aM 

regularising the irregularities in fixation of pay of 

the applicant. lt would rather involve in violation 

of Article 14 (equality clause) and 16(discrimtflatiofl 

P 	 claUse) if the applicIflt'S caSe would have been dealt 

with otherwise, as all the other casual lourers whO 

were screened along with the appJ.ic ant and were awaitr 

ing promotiOn as per Avenue of promotion would have 

been treated otherwise and discriXfliflat0YI 

(ii) That, the applicant has been miS"C0nStrlt the 

re"fiiatiOfl 
of the pay aspect by branding it to be a 

case for reductiOn of pay. The impigned orders dated 



J4 ) 

dated 1672000 and 298'2000 were issued correctly ' 

after due and thorough examination of his, case and the 

benefit extended to him during the service period 

irregularly and regularisincj his case  by refixatiOn Of 

his pay for purpose of pension and other aspects etc. 

were regular and the allegations of illegality and 

arbitrariness are uncalled for and not correct.j 

Further, the fact of the case does not warrant 

for affording him any seperate hearing prior to issuing 

the impagned orders which are nothing but setting asid/ 

correcting the irregularities in the case& The applicant 

acquired no right for the pay he drew irregularly and 

he was well aware of the irregular aspects of the caSe. 

( 14 )- 

Again, while issuing these orders, a copy of 

sante waS also furnished to him simultaneously and 

nothing was done behind his back and every action was 

taken before his retirement on 31-8"2000 on due intima" 

tion to him. 

(iii) That, it is quite a wrong impitation that the 

respondents have not £ol1zed the statutory provisions 

in respect of fixation of his pay =g or that the res-', 

pondQnts acted beyond jurisdiction as alieged. 

16.j That, it is submitted that all the actions taken 

the caáe  by the respondents are quite legal, valid and 

proper and after due application of mind by the competent 

Authorities and that the present case of the applicart is 

based on wrong premises and suffers from mis-interpretation 

Of rules and laws etc.l on the subject. 

cofltd...E/NO.15 
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174j That, the answering respondents crave leave of the 

Hon'ble Tribunal to permit them to file additional written 

Statnent in future, if found necessary, after receipt Of 

further informations/records,for end of Justice.J 

1801 That under the facts and circustances of the case, 

as stated in the foregoing paragraphs of the written state 

ment, the instant application is not maintainable and is 

liable to be dismissed. 

VEftZFICATION. 

I Sri ¶kpJc 	- 

aád about 3 	 years, by occupation Railway  

service now working as Ser 

N. F.RailWay Administration. Lumding 

do hereby solemnly affirm and state that the statement made 

in paragraphs 1 and 7 are true to n' knowledge and those 

made at paragraphs 8, 9, 10, 13 and 14 are based on infGr 

mations and records of the case which I believe to be true 

and the rest are nV humble sbmiSsiofl before the Hon'ble 

Tribunal and I sign this verification on this day - 

—2-C2 	- - - - - for and on behalf 

of respondents. 

(S /r_ 
r)f vi. rnl Oo' 

I5k, 191'E 
N. F. Rly,, Laindiag 
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on 	 1 • 2 • 60 the foUowini. portson 've• boon 
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the muintofluflOG of CMA 1d1n vj(o C/x0'a nmoran,..ua 
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n0t1A1 

• 1. 	hrt Mahabj r 	 hrt 1 .:ha tiabAt.. 
• 	' 	20 	N 	krodrflj 	. 	 .• Outra,. 	.... 
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5, 	•1anaI1a1 	 . 	 .ruo Pujan. 

6. 	' 	Pritn tUtrl Cbakrab.rty./ 	 Jnn.n flanjan Chnrabcrt; 
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24, 	IN 	talia !ayk 	 . . 	 Dan D&hi, 
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26, 	Dbanoowar Raj, 	 . 	Rnhu BIG 0. 

• 	. 	. 	27 	lanjit 	 •1 

- 	. 	8, 	• 	Atul Ch. Des. 	• 	 Jaydo.. 
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N • 	F. 	A 	0 

\ 

QY.Q! 0ttft. 

• The following s'.off 	o have been teLed by AT/IC/PCe 

on 31.1. 68  and 1.2.68 nni iiund 	itblO 	re heieby 
1, 2. 68. This - 	• declared scr'Ofled 	s n reguLar Gran wef 

'ov1 of hLt/LMG, 	sceenOd as 	eIir rVj4ri haS the 
• 	with the benofitof service from 1.2. 68, 	/ 

Nt / 
r1 DUdflath,Ga'afl.  

2. 	"J 	L1De.o j;Y, 	/0 Kuura ii, oy. - 

3, 	1 	Sudashcfl. Gour, 	3/ 	rriath. 

- 
4. 	0 	iam Bgheourg 	/o 	np  

50 	q 4.ddi 	AflTfl 	110 101, 	8/0 	Lrioi 

•• 1.' for 	. i. ' . (P)/Lun 	ing. 

. 
Copy forworded for inf 	nd necess, 	ctiUn to- 

i) 	JE1/GY) They are rcquote3 to fix up the seniority of 
2) 	i'wVG) the aoVe named 	ff as WMn wef 1.2.68 Pnd 

shoald be grntCd all hn3= benefitS 	1ong 
with o(;her 	en tiose who were o 	•ointed on 

) 	Sta ff c ncerneu. 4.. 

4) 	i-/care. 

& TV,
' 	

\• 

i" 	forD. Ep')y'Irnnding. 

. 	:. 

•••• 	•0 

4.. 

-_4 	—------- -- 
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?I' 	i • 	Railway. 

- oor atxjuli. 1 Off jo - 
pn:d 	d tod 	-9-/ 

dt.1o7- 
fl 	Cflc011at ion 	to 	thf 

a fresh ffiñ 	flo!ra,u;i ;o./2G6/3/I result of Suitability R 2 l 0 27O/-(Rs) /i. fl25-1 200/- (ir) 	nnd r test of Jc/?jun 
1q1/( iiy In scdo 

lo 
24-1 1-8, 5-12-6; 	:'0-1296 ,42-7 ,23-2-7 

Provl3 .lotlLuiy 

ho3 d at rjy o 
,3-G-7 publi1oi as followc 

: 

3N 	)N  a 	0 	Th/nai.o. 
) 	 ) 

) )ta- )hothor 	)Rosult.' )tjo11. tjorj. sc/ST: ) 

-------------------------- 

Sarbushrj. 
---

------------- ----------------------- 

- 

J 	?lfllachy, ;r 'G/] passoc. 
2 SafarAll, 
3 
4 

3It 	 C. 
- 

(1O- 

5 • 
j tr 1, 	 hr i 	fluiul U,. Giridhlarl, -(10- 

-(10- 
10 - 

flr 
jj1 such it, 

_Hamid All, 	Jiurip jlj, 7 
-do- 
-do- 

-do- UR do 

e: .  
JOglal, 	RUXJ pruswj, 

dh Nath Gupta, Bhaban, do- 

-(10- 
(10 

--- 
do 

9 LldO, (10 UR -dow 
K•R°Y, 

SIdI Rant 	an,urja , 
-d-

-do- 
H 	

12. 
Lal Bacilan, ç;U fli 	j 	Ui, 
Pairthaly, —Jo— 

Jo -- 
—do- 

- do 

l3.gankprad Jttj 	5ini, 	o- 
10- 

14. Balajl, -do- iJR 
15 KJlan Boro, 	hOtlLt JJro, 

-do- 
-(10- 

-b- UR 
rx5xmcc . -(10- 

• 	16 S"S'oo 

- 

170 
1 e: 

Da R2 
Ab0 d - do- 

-do- 
-do- 

 -do- 

19 
R aj , - 

Subal 	h. 	 . 
-do - 1() - (10 

20' ourI, 	 - 
-(10- 10 

21 Kar)aj1 	praswI, 
() 

-k- 
-tJO- 
-Io-- UR 

This ha 	thio 	ttpj 	oval of 	r 'n11/L 

LlG,dtd. 1_ T• ,L 
Cony forwurd od for lnforntjo 	X)(J n/action to •- 
1• CPWI/G1{y (2) 5taff C'iflcJ thru, -- -, 	
3. 'SrN/LMC 	(4) Ii1I/Uhjy in refoot, c  to hi 3ttoot N 

• 	• 	 S 	

(T(15t)11O9,147O,1579,11Slq239.36793. dt. 24-11-86 ;5-1 2-6 , 30-12- ,4-2 	,23-2-, 
5 	 copy fur P/uzo for roc:rd 	

- 
- 

dn/169 

' Chsf Pe,,'iitnt 	- 
N. F. Roawaç, (jwah.*1l. 

I' 
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. 	; .•; . .. 	 The rsu1t of Su1tbi1ity t ost of Mite & K/tnri in sc1e R. 950-1500/.(1ip) x Br, 825_1200/_() — urxjer P.j/GHY conduc*,ed by i.EN/GLIZ On 23-2-88, 11-3-83 nrj provislonqily published ia J 	 follows. 	 . 

( I  

Thj5 hs tue 	i oi. JJd/1/Lunrj ng. 	 (.:' 

Group - 

• 	' 

1, Shrt L1 do 	•KJmnn unthr CP'.iI/GHy UR 20 " Gj.rjdhrl 	-do- 	-do- 	-do- 	UR  qDUdNr*th Gupt 	-do- 	-do- 	UR 	" 4. " Siddi Rqm 	 -do- 	-do- 	WI 	" 5, " Chiturgri 	 -do- 	-do- D  • 	 6, " 	 h.1s 	-do-. 	-do- 	WI 7. " Sd Prisqd 	-do- 	-do- 	UR.. " 8• " S.S.Do tIjq 	o- 	 ST  9. 	Dyq Rm 	 -do 	-do- 

(i/mqn  for Prow tjjqof 

	

Group-_j3 	 . 	. 	. 	., 

.L. brirj ttqinujh oingn 	(J/mqfl under CPWIJ(H1 Ukt 	Pnssed. 2. " ller 	 -do- 	-do- 	WI 

	

• 
	
&'1rqyn 	 -do- 	-do- 	Wi . 	••  4.Swj lb 	

I 	 o- 	- 	SC 	 . • 1•' 50 " Birendre 1<r.Us 	-do- 	-do- 	SC 	" fl 	 6. ' tInm 	 -do-  7, 't 
Jotjflj.r Roy 	-do- 	-do- 	ira 

for -Y. p j 

lY.iurm1 lng. - 	N0. / 266/3_LM(E)Lujg Ut: 	-07-33 9 	 . 

Copy fo.cjJ for 1nforrrytjon nd ncess-rynctjn to :. ...•, 	•.— •-- ___ 

1. CPWr /GH 	(2) A.E4/U[jy 	3) Stqff concerned 
Throt - CPWI/G1Z 4. ( P/Cq0, 	)5) Sr.. D11/1kt.. 

L 	•- 	 . 	 .. 
6. 

 

-for- L}ivil.1Uy.fqntg8r. (P), 	. 

	

N.F.ly.Lujng.. 	• 

-00030... 
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!\t4r't 	0 _7j 
A 	• 	 ___ 	 CD 

?1. 

F. Rly. 
Offico rf the 

l) ivil.aly.Managcr (p), 

?o.E/234/3..,L4( i) 	 L'n4Ing, dt: 2/07/2000, 

To 
A/GHY. 

SUb.. FS eaSe of Shri 1c1nath Gupta, Mate under' 
• 	 SWwy/q(X who will rctire wcf. 3 1108/2000. 

•/PWy/NGC has stiLmitterl P/case an Service book aM leave a ocount of $hrl 1u<iriath thipt, Alate under F/F'.wy/NOC who will rt1ye qçf, 31/8/2000 for final stflgt 	24/7/2C vide his I/Ne. FS11 cIt. 2 2/7/2000. 

but at the time of scrutiny of service bnnk and P/case is found that the-re are So' many lrrigulrit1s in the  /arvice record such as (I) hrl. Dudnath was working as CL/CPC 
• 	 Z UndØr COnS* orianisat1,n and he was Piven befit of Payso Cb' C? C Mta at 2nd Pge of S/of,k,' Vii)(p)fThG' memo Tb. • 	

W2?/o/LM(p) dt. f 13/86 he has bean declared screened as 
regular gang man vefo 	and yule 	(P)/Z1'g XJNo 9/227/ (v'tM(R) 1t. 22/11/85 at w' 24 f P/case AW/GHY & PW l/GHT • 	 were reusated to fix up the cnirity of Shri 'Dudnath as 
wet. 12.68 ød'togrant all bcfit aiongwith other G/afl - those • 	 who ware aPPninterl on lR.'1ut on verification of servicø record and P/ease it is seen that the s aid orders has not been canpliad 	the A4 as well as PV!/cPjy, He -has been treated as 
Kate during his entire Service. His Srvi lio-t - ben refularised as Per DR.4(P)/tjjG' above letter dt. 221185. 
(2, Further his S tTik5 period wef. 8/5/74 to 10/9/74 has not 
been regulartse3. 

The a tafT cnncerrd will rtlre i'if. 3118/2000,pS case is reqtiird to be Su 	t4 	cc,rt in alvance at least 2 months arhead. 

Therefore, E/case, service book and leave account are sent herewith ,with th rquost t o  regulris the stove case lamediately so that the casc may be  sL,..tMjttQd to accounts In 
time and after relar1stIonst the case to eWP*we,J/GflT tt N CC f0r up dattrg all recordr, anti 'rr"suiitting to this Off tee, I= odiately. 

Please treat this matter as I1OST tJRG. 

frr Divtl.R1y.Managar (P), • 	
• 	 N. F. Rly. LumrUng. 

• 	Copy forvrdad for Iritomation md ncessaryaetion ton' 
•' 	1) SiVPv.y/ Off! at NGQ- He i8requst1 to verIfy all the reccrte of service book are. updatG all rocnrds irtludIng regularis*-(d 

 ,)-(I • ion of Strika Period and sent the al.ove '/cae ;S/ook and • 	r- i),i 	leave account tothis office Immediately to suthilt the case Oto • 	 accounts in time. 

2) CPI/G}J!.}Ie is requested t0 chase up the case as the concerned 
Sff will rttra vef. 31/8/2000 and his final settlnent is 
to be done tn time. 

• 	 for ,Dlvl4 1Y.Manager (P), 

/ 
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• ; 	73/... + 1 s • 3/- PP wO 1, 1.2.70 
r;.7 I2/ PP wcf,1.2.7j. 

+ 3. 1/-.. PP  wef, 1. 2.72 
200/_ wcf. 1. 1.73 

i.203/_ wof 1.2.73 
fl3,206/. wef. 1.2,74 

io/_ wOe. 1.2,75 
wef, 1.2.76 
wof, 1,77 
wof. . .. 73 

1.2.79 
12 .230/_ wef. 1.2,30 
I• 234J. wof. 1,2.81 

wof, 1,2,32 
WQf, 1,2.83. 
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C o?j to M (P) LIG ,DAO/ L. .G, 	(A Wry) UOC • Stft C oncernoci g 
F0ji iflforutj. 	aCtiu p1ee 
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I3 1 tent Inginoor 
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PC 

r j D&id Ii I cth G L1p ti G/M ai 13 bore by pr i otc1 
a r.Gnicua wof. 1.8.33 awl h13 pay Is £ixe1 'on PrornotIon t0 
the cclo f 	 In 1 c10 of,  flz, 210-270/-. (is.800-.1150)_) 
wof, 1.8.83. 

Pay airondy drown 

I1, 3:8/_ wf, 1.1.80 
1i5, 1150/..wf. 1.1,86 
R5, 1175/..wof, 1.1.36 
R5, 12)0/-wef. 1.1,87 
R5, 1225/-.wef. 1.1.83 

£'ay now ftxo] cu prttj0n 

R3, 242/- wof, 1.2.83 	z 
R5, 250/.. .wof. 1,8,83. 
Rs. 255/.. wofv  1.8,84, 
i, 230/-. VOL 1.8.85. 

of, e1,186 RS Q  980/- wof0  1.8.86, 
W,  f, 1,8,87 3  

- Ass1taitt Ejjnoor. 
-J L tTway 
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